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- ] Hon'ble Member (A) Shri N.K.Verma
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Shri ﬁ.S.Shivade
Advocate
for the Applicant

Shri R.K.Shetty
Rdvacaten
for the Respondents
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ORAL JUDGEMENT : Dated: 28,3,1334
v {PER: M.S.Deshpande, Vice Chairman)

The applicant has rushed to the Tribunal against
the order dated 1431151992 by filing the present applica=
tion on 115114993 without exhausting the departmental
remediesy It appears that kﬁ?ﬁappeal lies from the
impugned order, Shri Shivade states that if he wvere
to approach before the appellate authority, his appeal
will be barred by time¥

- 2% All that us need direct is that the applicant
shall file an appeal before the appellate authority and
the appellate authority shall not raise the bar of limita=-
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tion to decide the appeal since the DA, is in time.

34 With this 1%§?rty to file an appeal before the

appellate authority within a period of three ueeks,
wve dispose of the OA.
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